
ACT No. XXXIII OF 1934. 
[PASSED BY THE INDIAN LEGISLATURE.] 

(Beceived the assent of the Govetno; Genetal on the 8th 
' Septe,nzbqr, 1934.) 

An Act further to amend the Indian Army Act, 1911, for 
I 
I 

, . certain purposes. 

W HEREAS it is expedient furt.her to amend the Indian Army i 
Act, 1911, for the purposes hereinafter appearing; It is 

hereby enacted as follows :- 
I 

1. This Act may be called the Indian Ahny (Amendment) short, title. 
I 

Act, 1934. 
2. In  the preamble to the Indian Army Act, 1911 (hereinafter 

referred to as the said Act), for the words "Indian officers" the OfthelbTam- blo, Act. V I l I  
words "Indian commissioned officers, Viceroy's commissi3ned of l o l l .  

officers" shall be substituted. 

I 
3. In  section 2 df $he said Act,- Amendment of 

section 3, Act - (a) in clause (a) of sub-section ( I ) ,  for the words "Indian YIII of 1~11. 
officers" the words "Indian commissioned officers, 
Viceroy's comn~issioned officersJ' shall be uubsti- \ 
tuted; and 1 

(b )  in sub-section (2), for the words "discharged or I 
\ 
I 

dismissed" the words "retrired, discharged, 
cashiered, removed or dislnissed from the service" 1 
shall be substituted. 

4. In sub-section (1) of section 3 of the said Act, for the hz;,"ytof 
words "Indian officers" the words "Indian commissioned officsrs, ?;;!'III'O~ 

Viceroy's com~nissioned officers" sl~all be substituted. .. 
5. In  section 7 of the said Act,- Amcndment of -, . 

section 7, Ac t  
( (1)  for clause ( I )  the followii~g clause shall be substituted, vIIr of 1911. 

namely :- 
"(I) 'British officer' means a person holding His 

I I 
Majesty's commission in His Majesty's Land 
Forces or in the Royal Marines or in the Terri- 
torial Army, and includes, in relation to a person 
subjecf, to this Act when servmg under such con- I 
ditions as may be prescribed, a p-erson holding a 

commission in His Majesty's Naval Forces or 
Boyal Air Force;" ; 

- I I 

(b) for 

1 
\ Price anna 1 or la?. 
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( b )  for clause (2)  the following clauses shall bo substi- 
tuted, namely :- 

"(2)  'Indian commissioned offioer' means a person com- 
missioned, gazetted or in pay as-an officer Ihjlding 

13 
'His .Maiestv's commission in the Indian Land . " 
Porces, and includes, in relation to a person sub- 
ject to this Act when serving un3er such 
conditions as may be prescribed, a person holding 
a coinmission in the lndian Air Force: 

( 2 A )  'Viceroy's commissioned officer' means a person . 
commissioned, gazetted or in pay as a Viceroy's 
commissioned officer in the Indian Army : " i 

(c) for clause (5) the following clause shall be substit.ut?d, 
namely : - 

"(5) 'officer' lneans an officer of any of His Majesty's 
Military Forces, and includes, in relation to a 
person subject to this Act when s m i n g  under 
such conditions as may be prescribed, an officer 
of any of Uis Majesty's Naval or Air Forces, but 
does not include a warrant officer, petty d c s r  or 
non-commissioned officer : " ; 

(d) in clause (6), after the words " ~ k t i s h  officer" the 
words "or Indian commissioned officer" shall be in- 
serted ; 

( R )  in clause (7), for the words "a warrant officer or non- 
commissioned officer subject to the Army Act or the 
Air Force Act" the words "an officer, warrant 
officer, petty officer or non-commissioned officer of 
any of E i s  Majesty's Naval, Military or Air Forces" 
shall be substituted ; 

(f) to clause (8) the words "or Bis &Iajesty's Indian 
Forces" shall be added; and 

(g) in clause ( Id . ) ,  after the word "service" the word; 
"and includes air force custody" sl~all be insertsd. 

6. In  section 10 of the raid Act, after the words "mi!itsry 
Amendment of 
eeoijjoh 10, ~ c t  p&y0 the words "as an enrolled person" shall be inserted. 
VIII of 1011. 
Amendment of 7. Section 13 of the said Act shall be re-numbered as sub- 
;yz;I\%l$.ct section ( 1 )  of section 13, and in that section as so re-numbered,- 

I 

I 
(a) the words "or the Conlmnnder-in-Chief in India" shall 

be omitted, and 

( b )  the following sub-section shall be acided, namely:- 
" (2) The Commande~in-Chief ir? India may dismiss 

from the service any pemon subject to this 
Act otlier than a s  I ~ d i a p  c~ymissioned officer." 

q* In 
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8. I n  section 14 of the said Act, the word "Indian" shall be ~ m e n d m e n t o f  sectlon 14 Acl  
omitted. ' V ~ I  01 1611. 

9. In  sub-section ( I )  of section lQ of the said Act,- Amendment of 
~ectlon 19, Act 

fa )  after the words "to the ranks" the words "any v I I Io~~~I ! .  . , 
officer or" shall be insertad; and 

(b) the following proviso shall be added, namely :- 
"Provided that a warrant officer reduced to the r a n k ~  

shall not be requited h serve in the ranks as a 
sepoy." 

10. I n  section 21 of t-he said Act, for tho words "Indian Amenamout of 
eectlon 21 Act ~ $ ~ e r s "  the words "Viceroy's commissioned officers, warrant VIII of irill. 

officers" shall be substituted. 

11. 1n clause (b) of section 36 of the said Act, after tho word Amcnamcntof ~ectlon 86, Act 
and figures "section 117" the words, figures and letter "or \l111 or 1911. 

seotian 117A" shall be inserted. 
12. (1) Section 41 of the said Act shall be re-numbered as f$;;~~~f~~{ 

sub-section ( I )  of section 41. VIII of 1911. 

(2) I n  the said section as 90 re-numbered,-- . 
(Q after the words "Every person subject to this Act ,a 

who" bhe words "either within British India or" 
shall be inserted; 

( b )  the words ", or when on active service in British 
India," shall be omitted; and 

(c) the following proviso shall be added, namely :- 
"Provided that a person subject to this Act who at any 

place within British India or at  any place, other 
than such frontier posts as may be specified by 
the Governor Gsneral in Council by notification 
in this behalf, in which the Governor General in 
Council exercises jurisdiction by virtue of tho 
Indian (Foreign Jurisdiction) Order in Council, 
1902, and while not on active service, conimits . 
the offence of murder or culpable homicide not 
nniounting to murder in relation to  a petson not 
subject to military law or the offence of rape, 
shall not be deemed to be guilty of an offence 
against milixary law and stiall not be tried by 
court-martial. ' ' 

(3) To the said section as so re-numbered and amended tlie 
following sub-section shall Le added, namely:- 

"(2) The powers of a court-martial to try aild to punish 
any person under thie section shall not be affected 



% 
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by reason of the fact that the civil offence with 
whicK such person is charged is also a military 
offence. ' ' 

O ~ I S S I O U  e t , o n , A c t  ot 13. Section 42 of tho said Ac5 shall be omitted. 
VIII of 1911. 
amendment 14. IK section 43 of the said Act,- 
srctfon 43 Act 
V'III o t  1 9'11. (a) after clause ( c )  bhe following clause shall be inserted, 

namely : - 
"(cc) jn thc case of Indian commissioned oficors, 

casl~iering ;" ;. 
(b) clause (0) shall be omitted ; 
(c) for clause If) the following clause shall be substituted, 

namely :- 
"(f) reduction, in the case of a warrant oEcer,. to a . 

lower grade or class or place in the list of his 
rank, or to the Yanks; or in the case of a non- 
corninissioned officer, to a lower grade or a lower 
rank gr fo the ranks: 

Provided that a warrant officer reduced fo the ranks 
shall not be required t~ serve in the ranks as a 
sepoy ;" ; 

(a) in clause (g), for the words "of seniority of rank" the 
words "in thc prescribed manner of seniority of 
rank and service for the purpose of promotion" . 
shall be subs~tuted;  

(e) in clause (gg), after the word "o£Ec~I%," the words 
"warrant officers and non-commissioned officers," 
shall be inserted; and 

(f) in clause (h),- 
I 

(i) in sub-c.lause (i), the word "p~omotion," shall be 
omitted, 

(ii) sub-clause (ii) shall be omitted, and 
(iii) in sub-clause (iii), after the words "sentenced to" 

and after the mnrd "such" the words "cashiering 
or" shall be inserted. 

Amendment "I 15. In section 47 01 the said Act, for the words "any one or 
~ ~ ~ , " f ~ ~ . C t  n~ore of tile punishments specifi~d in clauses (d), ( I ) ,  (gg) and 

(h )  of section 43" the following words shall be substituted, 
namely : - 

'1. 1 
"the punishnleilt specified in clause (cc) or clause (d) and 

1 1  

)-I - : any one or Inore of the punishments specified in 
clauses Cf), (g), (gg) and (h)  of section 43". 

16. After 

4 --- 
I '  I 



OF 1934.1 Indian 'Atmy (Amendment). 

16. After section 47 of the said Act the following section shall 1 now nsertinn section of 

be inserted, namely :- 47A In Art 
VIIf of 1911. 

"$?A. Whenever an Indinn coinmi~sioned officer is Cashleriog 
of Indlan 

sentcncecl to transportation or imprisonment, the commissioned 

court. shall by its sentence sentence such osce r  to omcer on 
convlctlon. 

he cashiered." 

17. I n  section 49 of the said Act, for the ~ ' o rds  "A non- An'end1nentnf srbtlon 19, ~ c t  

commissioned officer': the words "A warrant officer or s non- vrlr of1911. 

commissioned officer" shall be substituted, 

18, In section 49A of the said Act, for the words "nny alncndnient of sect i~n 19A. 
person" the words "any enrolled person" shall bc substituted. of 

i 
I 

19. (1) Section 50 of the said Act shall be re-numbered as s'ction Amendment 50, ~ c t  of 

sub-section (2) of section 50 and in that section as so re-num- vl!Iof  1911. 

berad, after the words "a person subject t o  this Act", in both 
places where they ocou~., the words " o l ~ e r  than an Indian com- 
missioned officer" sllall be inserted. 

(2) Tlie following sub-section shall be inserted as sub-section 
(1) of section 50, namely :- . ' (1) The following penal deductions rnay 1 ~ 3  made from 

tlie lay and allowances of an Indian coinn~issioned 
oRick, that is to say,-- ,- 

(a)' all pay-and allowances for every day of absence with 
out leave, unless a satisfactory. explanation has 1 

been given through his Commanding officer and . 
llas been approved by the Governor General in 

I 
I 

Counc~l ; I 
( 1 1 )  any suin required to make gcod such compensation 

for any expenses, loss, damage or destruction 
occasioned by tho commission of any offence as 
may be dehmined  by the court-martial by whom 
he is convicted of such offence; 

(c) any suin required to make good the pay of any 
persoil subject t a  this Act which he has 
unlawfully retained or unlawfully refused to pay; 

(d) any sum required to make good any loss, damage 
or destruction of public or regimental property 
which after due investigation appears to the 
Go\rernor General in Counc.1 to have bcen occa- 
sioned by any wrongful act or negligence on tho 
part of the Indian commissioned officei-; 

[ e )  any sum ordered by a court-martial to bo stopperl 1 
under section 43.': 
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Sub~t l tu t lonof  20. For section 57 of the said Act the following section shall new section for 
~ ~ o t i o a  57 A C ~  be substituted, ilainely :- 
V I I ~  ~ f ' i d i l .  
Compoaltion "57. A general court-martin1 shall consist of not l e ~ s  than 
of general 
courts-n~lr~lal. five British officers or Indian colnmissioned officers, 

each ,of whom has held a commission for not; lees 
than three whole years and of .ivhorn not less than 
four are of a rank not below that of Captain." 

Amendment of 21. I11 section 58 of the said Act, for the word "officers" the section 63 Act 
1 o f .  words "British officers or Indian commissioned officers" shall be 

substituted. 
Omission of 
sectlun 59 Act 22. Section 59 of the said Act shall be omitted. 
V I I I  of 1611. 
Substitntion of 23. Pol* seciion 60 of the said Act, the following section shall 
new section for 
section 00, ~ c t  be substituted, namely :- 
V I I I  of 1911. 

"60. A general, suinmary general or district ccurk-martial 
Cornpositlon 
of general, inav be colnposcd of either British officers or Indian 
summary 
ueneral or d ~ s -  coixinissioned officers or of both British officers and 
tr1ct court- 
m r t l a l .  

Indian colnmissioned officers. " 
omissionof ' 24. Section 61 of the said Act shall be omitted. 
scction 61, Act 
VIII of 1911. 
Amendment 01 25. In  section 63 of the said Act, for the word "officers" the 
section 63, Aet 
v~I I  of l~ll. \170rds "Britis'h officers or Indian comniissioned officers" shall be 

substituted. 

Amendmeit 26. In  section 65 of the said Act, the proviso to sub-section 
section os,-Act (7 )  shall be omitted. VIII of 1911. 

amendment of 27. In  section G'i of t-l~e said Act, after the words "the person 
sectfonG71Act in q,uestSonY' the brackets and words "(not being an lndinn VIII of 1911. 

commissioned officer)" shall be inserted. 

Amendmentof 28. To sectibn 73 of the said Act the following proviso shall 
$F$p:P,q:"g.lffct be added, namely :- 

"Provided that a district court-martial shall not award to 
a warrant officer any pu'nishment other than the 
punishment specified in clause ( I t )  of section 43 or, 
either in addition to  or jn substitution for any such 
punishment, the ~un i shmen t  specitied jn clause (d) 
or the pun;shment specified in c1au.e ( f )  of that 
section. " 

Amendment of 
29. I n  clause (a)  of the proviso to  ssction 74 of the said Act 

section 74, ~ e t  for the figures and word "41 or 42" the word and figures ''or 41" 
VIII of 1911. 

shall be substihted. 

Omission of 30. Section 79 of the said Act shall be omitted. 
aection 79, Act 
''I1 0f1911. 31. I n  section 82 of the said Act, the words "or superintend- 
Amendment of 
sectlon 82, ~ c t  ing officer' ' shall be omithed. 
V l I l  of 1911. 

a2. In 

I f i  ' ,  
li 

i 

< 1, 
1: I;! 
7 ;q 

.: .I )i j 

) $ 4  
I , .j +; ,I " d . . . . . . . .  . 
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\ 32. In sub-section (I) of section 84 of the said Act, the words ~mendment of 3 section 84 Act : 
"beforc the court" shall be omitted. I o I .  i 

6 
33. I n  sub-section (4) of section 86 of the said Act, the xords Amendment of 

ser,tion 86, Act gures "or section 42" shall be omitted. VI[I of 1911. 
i 

Section 105 of the said Act shall be onlitted. Omission of 
section 106 
Act VIII oi 
1911. 

I 
I . I n  section 107 of the said Act, the word "rigorous", Amendment 1 

wherever i t  occurs, shall be omitted. scctlon 107 
Act VIlI  oi I 
1911. 

36. In  section 108 of the said Act, the words and 6gures "sec- Amendment of , 
section 108 

tion 105 o ~ "  shall be omitted. ~ c t  VIII 0; 
1911. i 

34. In  section l l l A  of the said Act, the words and figures :,";;:~;;",9 
"or section 42" shall be omitted. ~ c t  VIII of 

1911. 
. 38. I n  sub-se.ction (3) of section 112 of the. said Act, before Amcudment~f 
the words "a non-commissioned officer" the words "a warrant ~ , " ~ ' ~ ~ I ' ~  

officer or" shall be inserted. 1011. 
' 

39. I n  clause (a) of sub-section (2) of ~sectioil 113 of the said $,"g,"y;g,"of ; 
Act, for the word "discharge", the words "removal, retirament f ; y I l l  of I 
or [discharge" shall be gubstituted. i 

40. I n  section 117 of the said Act,- Amendment of I 

sectlon 117 
Act V I l I  o! (a) in sub-section (I), atter the words "Any person subject 1911. 

to this Act" the words "other bhan an Indian com- 
missioned officer" shall be inserted; and 

( b )  to sub-section (3), the following proviso shall be added, 

I 
I 

namely : - 
"Provided that a decision by an authority competent 

to dispose of the matter complained of shall Le 
final. " 

d l .  After section 117 of the said Act the following sectioll ~ ~ , " ~ ~ ; ~ ~  
shall be inserted, namely : - 1174 in Art 

VIII  of 1911. 
"117A. Any Indian commissioned officer who deems him- Comp~,laints 

a self wronged by his Commanding Officer or any Indian 
commisslonc d 

superior oscer  and who on due application made ~ G c e r s .  
to his Commanding Officer does not receive the 
redress to which he considers himself entitled, may 
con~plnin to the Governor General in Council." 

42. In sub-section (I) of section 118 O E  the said Act, the Amend~uent 

words "or superintending officer" shall be omitted, section ~ c t  v111 11s oi 
1811. 

I 


